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Central Administrative Tribunal
Principal Bench

0., A- No- 2627 of 2002
.  No,2249/2002

New Delhi, this the 2nd April,2003

HON ' Bl..E MF^ , JUST T CE V .. S .. AGGARWAl.. , CHAT RMAN
HON^BLE MR, V,K,MAJOTRA,MEMBER (A)

Paramjeat Singh,

S/o Late Shri Mohar Singh,
R/o 5-E 36, NTT Faridabad,
Harvana

L  Rv Advocate" Shri Arvind Kumar bhuklaj
■  ' ,,,Applicant

Versus

1, Union of India
D e f a n c a S e c r e t a r y,

South Block,

M i, n i st ry of Def en ce,
New Del hi-1.1.

2, ■ Chief of Naval Staff
Naval Head Quarters,

South Block,

Newi Del hi-1.1

3.. The Chief of Naval Staff
(for ACOP (P&C) DPS,
N a v a 1 H e a d q a r t e r s,
New Del hi-11

4 ., Comman d i n g Off i car ,
INS India, Da1hou s i e Road,
New Del hi-11

,Respondents,

(By Advocate:: S h r i V . P „ S , Rag hav ,i

ORDER (Oral)

Justice y ,S,-Aiagarwal..

During the course of submissions, it was

pointed to the learned counsel for the applicant that he

should prefer an appeal/revisi on against the impugned

order dated 11,12,2001 to the authority superior in

chain to the authority which has passed the same. The

applicant's learned counsel had no o.b;lection.



•2, Accordingly it is directed that the

a p p1i can t w ill prefer an app aa1/re v i s ion. a s r e f e r r ed t o

above, to the authority superior in chain to the

authority who had passed the impugned order within one

month from today. The said authority would dispose of

the same within three months from the date of its

receipt by passing a speaking order and communicate to

the aoDlicant.. O.A. is disposed of.

(V.K. h'ajotra)
kiember (A')

(V.S.Aggarwal)
Chai rman
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